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PL3 Policies for Staff of Nationalised
Banks and Public Sector Underfakings

*623. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of CMMUNTI-
CATIONS be pleased to state:

(a) whether it is a fact that al-
though the employees of Reserve Bank
and State Bank of India are eligible
to take out Postal Life Insurance
policies, the staff of the other nation-
alised bankg ang public sector under-
takings are out of the purview of the
Postal Life Insurance scheme; and

(b) if so, will the Government indi-
cate reasons therefor and take action
to extend Postal Life Insurance to
all such organisations which will be
beneficial for the Postal Life Insurance
fund and the beneficiaries as well?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) The Life Insurance Corporation
of India which was established in
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1956, has the exclusive privilege of
carrying on life insurance business
throughout India. It is only by way
of exception that Postal Life Insur-
ance has been permitted to carry on
its operations, the consideration being
that it provides life insurance cover
as a service facility mainly to Govern=
ment servants. Having regard to the
purpose for which the LIC was estab-
ligshed, it has not so far been consider-
ed necessary to enlarge the scope of
the Postal Life Insurance and extend
the same to employees of public sector
undertakings, including nationalised
banks. A suggestion for such exten-—
sion is, however, being examined.
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SHRI KARTIK ORAON: This
question of the life insurance has a
history behind it. The Reserve Bank
employees were eligible for PLI prior
to the Independence and this facility
was extended to the State Bank emw
ployees in 1957. The question whe-
ther the employees of public under-
takings and the Nationalised Banks
will be eligible is entirely depcndent
on the decision of the Ministry of
Finance. The Postal Life Insurance is
a Government run insurance scheme
meant essentially for Government
employees of all categories includ-
ing employeegs of the State Gowern-

ments, local bodies and govern-
ment - aided educationa) institu-
tions, universities, etc. The staff of
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India, Nursing Council of Ingdia, Den-
tal Council of India, Pharmaceutical
Council of India are also eligible for
the benefit of Postal Life Insurance
Scheme. As these bodies are ‘Local
Fund’ bodies in terms cf Clause 14 of
Rule 9 of the Fundamental Rules for
the purpose of Rule 2, Clause 4 of
the rules governing Postal Insurance
Fund, the important point is that for
others to enjoy the benefit of Postal
Life Insurance, they have to be dec-
lared as ‘Local Fund’ bodies. It is the
Ministry of Finance who will decide
whether or not this benefit should go
to the Nationalised Banks and the
public undertakings. We are merely
ap agent. It is left to the Ministry
of Finance to decide. This is our
pesition. We cannot help, but we have
an open mind. We very much see the
Fund Index. It is entirely left t, the
Ministry of Finance to take a decision
in the matter whether the employees
of the Nationalised Banks and the em-
ployees of the public undertakings are
eligible for PLI.
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SHRI KARTIK ORAON: As I have
already explained, the matter rests
with the Ministry of Finance. It is
better known to them. Unless they
give us a clearance ,it is not for us
to take a decision whether they are
eligible for it or mnot.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): My
colleague Mr. Kartik Oracn has ex-
plained the position. As far as we
are concerned we will be only too
happy to get all the employees, gov-
ernmental, quasi-governmental, na-
tionalised bank, local body employees,
all of them into the scheme and I

ASADHA 30, 1802 (SAKA)

Oral Answers 2

would make use of this opportunity
to recommend that they must come
in because it is a very good scheme.
Our premium is low and the bonus is.
high. We have taken up this matter:
with the Department of Economic
Affairs and they had agreed tp allow
nationalised bank people also to come
into the scheme but subsequently the
Insurance Controller took g different
view and therefore it got stalled. We
are pursuing the matter. We are as
keen as the hon. Member if it is po-
sible, if other considerations do not
come in, to get them into this scheme.
The question is whether it will dilute
the monopoly character of the LIC.
This is a question that comes in. As
there is already an exception to the
monopoly character, we have to con-
sider whether on the same scheme,
on the same principle on which other
government employees have been ad-
mitted to it, it is permissible. As far
as my information goes, the Finance
Ministry is presently favourably con-
sidering this matter.

S.T.D. between Ahmedabad and other
Cities of Gujarat

*§25. SHRI AMARSINH V. RATH-
WA: Will the Minister o COMMU-
NICATIONS be pleaseq to state:

(a) the names of cities of Gujarat
which are connected with Ahmedabad
by S.T.D.; and

(b) the names of citiegs which are
likely to be connected during the
next Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON}):
(a) The stations of Gujarat connect-
ed to Ahmedabad by STD link are
Gandhinagar, Rajkot, Nadiad, Meh-
sana, Surat and Baroda.

(b) It is planned to connect the fol-
lowing stations in Gujarat through
STD facility with Ahmedabad:-—

Bhavnagar, Godhra, Kalol, Patan
Modasa, Palanpur, Petlad, Talod,
Unjha, Visnagar and Surender-
nagar.





